
   
 

 
       

 
 

   

           

           

            

   

       

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Caveat Petition No.(SH)55/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

20.05.2013 

Heard Mr. S Sen, learned counsel for the Caveator. 

The caveator (respondents No.3 & 5) will be heard at 

the time of consideration of the interim prayer, if any, in the 

connected main petition. 

Accordingly, the caveat stands discharged. 

JUDGE 

Lam 



   
 

 
       

 
 

   

          

      

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Company Petition No.(SH)2/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

20.05.2013 

As prayed for by the learned counsel for the petitioners, 

list this case again on 28.05.2013.. 

JUDGE 

Lam 



   
   
   

 
 

 
       

 
 

   

          

        

        

     

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MA (F) No.(SH)1/2012 
MA (F) No.(SH)2/2012 
MA (F) No.(SH)3/2012 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

20.05.2013 

These appeals against the judgment and award of the 

Additional Deputy Commissioner, Nongpoh are to be placed before 

the learned Division Bench. Accordingly, place these appeals before 

the learned Division Bench. 

JUDGE 

Lam 



  
 

 
       

 
 

   

          

   

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)26/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

20.05.2013 

As prayed for by the parties, list this case again 

tomorrow (21.05.2013). 

JUDGE 

Lam 



  
 

 
       

 
 

   

          

          

      

            

  

          

       

          

            

       

         

  

          

          

  

        

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)102/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

20.05.2013 

Mr. H Kharmih, learned counsel for the respondents 

No.1-8 submits at the Bar that he had filed affidavit-in-opposition on 

behalf of the respondents No.1-8 as early as October, 2012. 

Surprisingly, there is no office note in this file for filing the said 

affidavit. 

The office note dated 17.05.2013 indicated that the 

affidavit-in-opposition on behalf of the respondents No.1-8 has not 

yet been filed. In such circumstances, the Registrar is directed to 

make an enquiry as to why there is no official noting for filing the 

affidavit-in-opposition and also as to why there has been wrong 

official noting dated 17.05.2013 and submit the enquiry report within 

two weeks. 

As prayed for by the learned counsel appearing for the 

respondents No.9 & 10, further two weeks’ time is granted for filing 

affidavit-in-opposition. 

List this case again on 03.06.2013. 

JUDGE 

Lam 



  
 

 
       

 
 

   

        

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)111/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

20.05.2013 

List this case again tomorrow (21.05.2013). 

JUDGE 

Lam 



 
 
 
 

      
                 

 

 

 

      

       

        

      

 

     

          

        

    

 

 

 
 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC[WP(C)[SH]50/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

20-05-2013 

As prayed for by the learned counsel appearing 

for the petitioner, further three weeks time is granted 

for taking fresh steps for service of notice to 

respondent No.3 by Registered Post with AD. 

Mr.Gurung, learned counsel appearing for 

respondent No. 1 and 2 prayed for further three weeks 

time for filing affidavit-in-opposition. Prayer is granted. 

List this case on 10-6-2013. 

JUDGE 

S.Rynjah 



 
 
 
 

        
                 

  
 

 

 

       

    

       

 

 
 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]55/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T
 

NANDAKUMAR SINGH
 

20-05-2013 

Issue Rule. 

Exchange of pleadings is complete and 

list this case for final hearing on 10-6-2013 

JUDGE 

S.Rynjah 



 
 
 
 

      
                 

 

 

 

      

       

         

      

           

  

    

 

 
 

 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]266/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

20-05-2013 

Learned counsel appearing for respondent No.1 

and 2 submits at the Bar that necessary comments had 

been received from the respondent No. 1 and 2. 

Accordingly, the affidavit-in-opposition on behalf of 

respondent No.1 and 2 will be filed within two weeks. 

List this case on 3-6-2013. 

JUDGE 

S.Rynjah 



 
 
 
 

        
                 

  
 

 

 

    

        

      

       

 

       

  

       

  

 
 
 
 

 
 

 

 
 
 
 
 

WP(C)[SH]351/2012 

BEFORE 
THE HON’BLE MR JUSTICE T 

NANDAKUMAR SINGH 

20-05-2013 

Mr. K.P.Bhattacharjee, learned counsel 

appearing for respondent No. 1 and 2 prays for 

two weeks time for filing affidavit-in-opposition. 

The prayer is granted. List this case on 3-6­

2013. 

None appears for respondent No. 3 and 

4. 

Interim order shall continue until further 

orders. 

JUDGE 

S.Rynjah 


